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[IIGH COURT OF CHHATTISGARII, BILASPUR
Bilaspur, the 16th December 2013

NOTIFICATION

No. 9003/R. G./2013. — In exercise of power conferred under section 28 of Right to Information Act, 2003,
the High Court of Chhatusgarh hereby makes the following amendments in Rule 3 of Chapier-1t (Procedure for
Application and 1ts Disposal) of Chhattisgarh Fligh Court, Right to Information Rules, 2005 as well as in Rule 3 of
Chapter-II (Procedure for Application and its Dsposal) of District Court Right to Information Rules, 2005, which shall
come into force from the date of publishing in Chhattisgarh Gazette.

AMENDMENTS

Following shall be substituted in place of Rule 3 of Chapter-li (Procedure for Application and its Disposal) ol
Chhattisgarh High Court, Right to Information Rules, 2005 as well as in Rule 3 ol Chapter-11 (Procedure for Application
and its Disposal) of District Court Right to Information Rules, 2005 :-

3 To get information under the Right to Information Act, a self-signed application in Form-A shal] e
produced belore the Public Information Otficer affixing Court fee of Rs. 12/- (Rupees Twelve only)
on the said application. A request in writing for information under this Rule shall refate 1o one
subject matter and it shall not ordinarily exceed one hundred and fifly words, 1l an applicant wishes
to seek information on more than one subject matter, he shall make separate applications. i the
applicant desires to get the information by post he shall send 2 copy ol sell’ addressed registered
envelop bearing necessary’postal stamps alongwith the application.

By order of lon ble the [igh Court,
ASHOK KUMAR PANDA, Registrar General,
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